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Date of order : 29.9.1995.

C.A . Ne,410/95

RISHA‘N' GPAL NEERA $ecee Applicant )
VS. ' N

UNION CF INDIA AND

OTHERS| - "3'0000 Respondents
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'THE HON'BLE MR.GOPAL R ISHNA,VICE CHAIRVAN
THE HO\N' BIE Ji5.USHA SEN,ADMINISTRATIVE MEMBER
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Present
-

| Mr.s.lcrl.'rrivedi, Brief holder for ir.Y.XK.Sharma,
Counse|/l for the Applicant.

g
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HON'BLE MR GOPAL iRISHNA,VICE CHAIRMAN

Applicant Kishan Gepal Meena has f iled this

applicatien under secfien 16 of the Administrative

queta

- "f"_';"?"‘.‘A‘,I'\ribunals Act, 1985, praying therein for a direction
“'»‘t'élthe respondents té screen him for the purpose eof
i ‘ ‘f ;-e!"cr‘:;ular isatien either in the Ambala Divisien or in the

.r a:“ f// i N . .
;. Censtructien Organisation itself against 40% reserved.

as a Scheduled Tribe cardidate for which there

is a s:h@rt-fall in the Censtruction Organisatien as

well als ip the Ambala Division.

2. ' Wie have heard the learned counsel fer the
applicant.
3. The applicant is working as Stereman under

|

the Deputy Chief Engineer (Constructien),II, in the:

C{KMM Nerthern Railway at Jedhpur. The applicant has stated




.2

that he ‘rras given temperary status on 15. 4.1984. He
further states that even after putting in fifteen
jjears Of service he has neither been screened ner has
he been regularised seo far.. It is the centention of
the appllz.cant that even though his turn for screenirg
for regular abserpl:1®n in group 'D' pest has arisen
& “,\3‘:’ ' both in the Ambala Division and the Cenmstructien
Departrent but he had net been considered for such

screening.

4. | The applicant has made a representatien te
the conderned authority vide Annex.A-1 dated 9.1.1995

amd the [same is still undecided.

S5e We, therefore, dispose of this applicatiom with

~ - : a directien to the respeondent ne. 2 to decide . the

f‘”?é“presentati@n already made by the applicant to him in

- terms‘ of instructi@ns and guidelines on the subject
T |
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i with:.na a persled of twe monmths from the date of receipt

of a c0py of this erder. I.et a copy ef the O,A. be sent

LJ ’4 aloBg W.l'l.th this order to respondent ne. 2. In case
. s a“rﬂ

\““""{h: app‘licant is aggrieved by the decisien taken en

the representati@n he shall be at liberty te file a

;;}‘(‘;\
fresh ﬁ,.A. 0
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